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Non-availability of Pamoiain In Super 
Bazar

64. SHRI C.P. MUDAU GIRIYAPPA: 
Win tha PRIME MINISTER bo plaased to 
state:

(a) whether edS)le oils like Dhara and 
Pamolein are available in super Bazar regu> 
larly;

(b) if not. whether the Government pro­
pose to supply these oil through Fair Price 
shops; and

(c) if so. the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES AND 
PUBLIC DISTRIBUTiON(SHRI KUMALUD- 
DIN AHMEO): (a) No Sir, the availabiiHy of 
palmolein and Dhara edible oil in Super 
Bazar depends onsupplies received by them 
from M ^  Hindustan Vegetable Oil Coipora- 
tion and Gujarat Cooperative Itffilk Marketing 
Federatkx) Ud.

(b) and (0). Govemmert allocates im­
ported edUe oil to StatesATTs tor Pubfic 
Distributkm System. Lifting and distrlMition 
cf the aBocated oil is the responsMty of 
Stale GovernmentsAJ.T. Administratton. As 
there was no import of ecfible oil on account 
of on-avaiUbilily of foreign exchange, alio- 
caiionofedbleoilstoStaleAmcoukfnotbe 
made for the months from April to Septem­
ber, 1991. However, witti the import of a 
imltod quanliiy of e(»)ie ol (Palmoiein) aHo- 
cstionoittM saimto the Sta&MAITk !oi the 
mortUttolt October and NovenriM?, 1991 has 
bMntMde.1)haraL’ n  apraductOlNaliMUl 
Diury Development Board (NDDB) and the 
Gownwnent has at present, no proposal to 
distrlNile K through the PubGc Distrl>ution 
%stem’.

Import of Computera

65 SHRI DAU DAYAL JOSHI: WHI the 
PRIME MINISTER be pleased to state:

(a) whether computers are being im­
ported;

(b) If so, the names of the countries from 
which computers have been imported during 
the last three years; and

(c) the reasons for granting permission 
for the import of computers when the produc- 
tk>n of computers has already begun in the 
country?

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS (SHRIMATI 
MARGARET ALVA): (a) and (b). Yes, Sir, 
Computers have been imported mainly from 
USA, UK Germany and Japan during the last 
three years.

(c The import of computers is parmittad 
under two categories- (i) in-house use and
(ii) export of software.

Import for specific in-house applicationa 
Is permitted after ascertaining that the »• 
quirements cannot be met by indigenously 
aval^le systems, except those cases where 
there is no foreign exchange outfkw from 
the country. Import of computers is permit­
ted for software export projects with export 
obUgatwa

Fake Appointinents In D.DJL

66. SHRI PANKM CHOWOHRY: Vfil 
the Minister of URBAN DEVELOPMENT be 
ptoasMdtottAr.

(a) whether some fake appointments 
have been made in the DeVii Deveiopmeni 
Authority;
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(b) if so, whether the Government have 
ordered CBI inquiry into the matter; and

(c) if so, the number of cases detected 
so far and the action talcen against the guilty 
persons?

THE MIN1STR OF STATE iN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRIM ARUNACHAUVM): (a) Yes. Sir.

(b) and (c). DDA have handed over the 
case to CBI for investigatbn. Information is 
not normally disclosed by CBI in respect of 
cases investigated t)y them till the investiga­
tions are completed.

[EngBsHl

Overchargbig by Rlfampfcln fManufac- 
turers

67. SHRI GURUDAS KAMAT: Will the 
PRIME MINISTER be pleased to state;

(a) whether 0ie Government are aware 
that Rifampicin manufacturers have been 
overcharging for a long time; and

(b) if so, the action taken or proposed to 
be taken in this regard?

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND 
FERTILIZERS(DR. CHINTA MOHAN); (a) 
and (b) Some complaints have been re­
ceived alleging overcharging of prices of 
Rifampicin by drug companies. These are 
being examined.

Violation of oonditlons of Letter of 
Intent by Pepsi Foods

68. SHRI RABI RAY: Will the Minister of 
FOOD PROCESSING INDUSTRIES be 
pleased to state:

(a) wether an Inter-Ministerial; Commit­

tee was fonned by the Government to look 
into the alleged vblatnnscommitted by Pepei 
foods pertaining to the condittons laki down 
in the letter of intent;

(b) if so, the details thereof;

(c) whether the Committee have sub­
mitted its findings to the Government; and

(d) if so, the steps taken by the Govern­
ment in this regard?

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD PROCESSING 
INDUSTRIES(SHRI GIRIDHAR GO- 
MANGO): (a) to (d). An Inter-Ministerial 
Committee consisting of representatives of 
ministries of Food Processing industries. 
Finance, Commerce, Agriculture, law and 
Deptt, of Industrial Devebpment constituted 
to take a view on the findings contained In the 
reports of the three member team which 
visited various units of M^ Pepsi Foods PvL 
Ltd., in December, 1990 has submitted Its 
findings whnh has since been referred to the 
Ministry of law along with other issues for 
seeking legal advk».

Performance of Insat-ID

69. SHRI ANAND RATNA MAVRYA: 
Will the PRIME MINISTER be pleased to 
state:

(a) whether the performance of INSAT* 
1D is satisfactory in the oibit;

(b) if so, the achievements likely to be 
made t>y this satellite; arid

(c) the time by which it is expected lo 
serve the country?

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL PUBLIC 
GRIEVANCES AND PENSIOt^(SHRnylATi 
MARGARET ALVA): (a) Yes. Sir.




